CENTRQh ADMINISTRATIVE TRIBUNAL, PRINCIPAL B
N=W DEIHI,

0,4, N0, 2233/89

 New Delhi this 9th May,1994,
CIORAM 3 ’

Hon'ble Mr. S.R,Adige, Member{A)

Hon°5le Smt.Lak$hmi Swaminathan, Member (T )

" Shri Sukhbir Swngh(khalasv) '

r/o House of Sh.,Jagbir Singh,
Dpp.DTC Bus Stand , Narela,
De 1hi.! .

Place of employment. -

Khelasi C/0.CRO, Kalka ‘Railway Station, -
Northern Rallway, Distty Ambala(Haryana)

' .l,....Appllcanv;
None for the applicant.
Versus

l.,Union of India,
through the General Manager
Northern Railway,
Baroda HOu%u,
New Delhi/

2.The Divisional Railway Manager,
Ambala D1V151on, Northern Rallway,
Ambala Canttd(Haryana)

'3.The Asstt, Personnel 'fficer

Divisional Office,
- yorthern Railway, Ambala CantL;
Haryanae

4,The Divisional Rdllway Manager, -

‘ - Dalhi D1v1510n, Northern Rai lway,
New Delhi, ' _

5.The Asstt, Personnel Of ficer-IV,
Divisional Office, Northern Railway,
New Delhi.l .

None for the respondenfs;

ORDER (®AL)

By Hon!ble'Mr.S.R.AdiqBA;Member(A).

ENCH -

o' s . es Respondentsy

We waited for considerable time, but aone

 appeared from either side. As this is a very old case,

we thought it éiopef to dispose it of on the basis

i’




Ky !

. . //.\

of the materials on recordﬂ'

. . . 2. The appllCant has orayﬂd that uhe resoondents be
| directed to declarp hlS appointment and conL1ﬂuat10n
as Khalasi lawful and quash the 1mpugned letter
- dated 23’10 8°(Annexure-Al) cal 1ng upon him to
furn1sh certaln clarification reg ardlng his aop01numﬂnt‘
A prayer has also been made to restrain the respondenﬁs

from removing him from his present post, .

34 Thé apollcant clalm that he Was‘apboin+éd
' ‘ . ' . as. Kha*a31 vide order dated 2317 86(Ann=xure-A2)

I upon-being medically examined and found fit. He joined
l ) :' ) duties on,3l;7{8§°.He_statesﬁthat'he has been serving‘
i _ continuously and also’:eceiyed three increments,’ All |
| of a sudden, he received the. impugned letter

dated 23M10:89 and alleges that upon making enquiries
from the departmeat, he was told that his services
were going to be terminated against;which‘he has

approached this Tribunal;

4, . The respondents have contended that the

impugned letter dated 23710.89 is only a notice seeking
certain clarifications from the applicant regarding

his appointment and it .is open to the applicant to
Satiéfy the authorities in this regard, It is urged .
,thaﬁ.this letter hy no;méads,is_a final order, From
the contents of letter dated 23if10.89, it is clear.

that it only seeks certain clarifications from the
applicant régardiqg his- appointmentﬂ It is not a

fihal order as such, and 1t is open to the applicant

to sat%fy the authorities in this regardi

5, Under the circumstances, no interference
in the matter is called for at this stage and this

application is accordingly dismissed, No costs.,

e vl | //J , 'I
(LAKSHMI SWAMINATAAN ) R.ADIGE)
‘ABER(A) _

Member(7)




